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Court dated 16-11-1989 on Writ Peki-
tion (Civil) No, 1018 of 1989, acade-
mic and Tesearch pursuit allowance
(contingency allowance), higher deg-
ree allowance and conveyance allow-
anee are admissible to Group ‘A’ Non-
medical Scientists under differentins-
iitutions of Directorate General of
Health Services for which necessary
orders have been issued on 2-3.90.
As regardg risk allowance, the insu-
rance coverage as agreed to in the
case of C.H.S. doctors shall be ex-
tended to those non-medical Group
‘A’ Scientiste/Specialists which are
identified for admissibility of risk al-
lowance by the Drectorate General
of Health Services as per the guide-
lines issued by the Department of
Personnel and Training and after the
formal orders for Central Health:
Service doctors are issued by this
Ministry.

(b) to (d) Similar allowances have
alse been allowed to the General
Duty Medical Officers/Specialists and
Non-medica] Faculty Members of Al
India Institute of Medical Sciences
and P.G.I.M.E.R., Chandigarh  at
par with those working wunder the
Central Health Service. As regards
extension of similar benefits to scien-
consideration.

Use of explosive to demolish Ayod-
hya shrine

350. SHRI MOTURU HANUMAN-
THA. RAO:

SHAI E. BALANANDAN:

SHRT RAMACHANDRAN
PILLAI:

Will the Minister of HOME AF-
PATRS be pleased to state:

(a) whether it is a fact that explo-
sives were used to demolish the Ayo-
dhya Shrine and some persons died
due to explosive;

(b) whether it is also a fact that
the said explosive were manufactured
by a State Government unit located
in the Southern part of the country;
and
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(¢) if 50, whethey Government
would look into the whole case?

THE MINISTER OF HOME AF-
FAIRS (SHRI S. B. CHAVAN): (a)
I_;o (¢} The Government has so fa¥ no
information to corroborate the use of
explosive to demolish the Ram Janma
Bhoomi—Babri Masjid structure and
any person dying due to the use of
explosives; However, investigation by
the CBI is still in progress.

¥Yvidence regarding demolishion of
Ayeodhya shrine

251. SHRI RAMACHANDAN
PILLAT:

SHRI E. BALANANDAN:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is a fact that some
evidence of planning and proper exe-
cution of demolishion of Ayodhya
shrine are available with the CBI;

(b) if so, whether Government pro-
pose to make it publie soon: and

(c) if so, by what time?

THE MINISTER OF HOME AF-
FAIRS (SHRI S. B. CHAVAN): (2)
to (¢) The CBI has registered a case
vide RC-8(S)/92/SIU V|SIC.I|New
Delhi on 13-12.92 and the investiga-
tion is also being carried out to ascer-
tain as to whether there Was any prior
planning for the demolition of the
Ram Janma Bhoomi—Babri Masjid
structure on 6.12.92 The investiga-
tion is in progress.

Modernisation of Delhi fire serviees

252. SHRT oRIGHNA KUMAR
BIRLA. Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government's atten_
tion bas been drawn to a newsitem
captioned “Cash crunch holding up
fire service modernisatinn” as reported
in the Indian Express dated 11th Jan-
uary, 1993~
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(b) if so, whether due to financial
crunch, the Delhi Fire Service has
failed to meét 'its modernisation plans
ete.;

(c) if so, the details of the financial
allocations made for Delhi Fire Ser-
vice for modernisation; and

(d) what further steps Government
propose to contemplate to make the
schemeg of modernisation of Delhi
Fire Service implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. M. SAYEED): (a) Yes, Sir.

(b) No, Sir.

{c) and (d) An amount of Rs,
33.41 crores has been allocated for
the modernisation of Delhi Fire Ser-
vice. he modernisation of the Delhi
Fire Service is a continuous process.
Suicide squads to tackle terrorism

253. SHRI AJIT P. K. JOGI. Wil
the Minister of HOME AFFAIRS be
pleased to stBte:

(a) whether Government have any
plans to raise ‘Suicide Squads’ to con.
tain and effectively tackle terrorism;

(b) 1if so, the details thereof; and

(e) the steps taken in this direction
so far?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRT RAJESH PILOT): (a) There
is no such plan under consideration
-of the Central Government.

(b) and (¢) Do not arise.

Exploitation of female accused and
convncts in pelice statifns

254. SHRI SHANTI TYAGI. Wil
_ the Minigter of HOME AFFAIRS be
pleased’ to state:

(a) whether it is a fact that inci-
dents of molestation and exploitation
of females accuséd and convicts in
Police stations arid jails are imcreasing
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all over the counfry; and

(b) if so, what remedial measures
Government have taken or propose %o
take to protect the dignity of these
women?y

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFATRS
(SHRI P. M. SAYEELD): - (a) - Since
registration, investigation, detection
and prevention of crime is the res-
ponsibility of the State Governments/
Union Territory = Administrations
action is taken by them to enquire
into such allegations and punish those
who may be found guilty. Details of
such cases are not compiled at the
Central Government level.

(b) The Government of Iadia have
1ssued guidelines to the State Govern-
rients from time to time to take effec.
iive steps to de+e)r the police from sub-
jecting women to any indignity or
riisbehaviour,

Notice of contempt of court against
Delhi Police persomne]

255. SHRI AJITP. K JOGI. Wil
the Minister of HOME AFFAIRS be
pleased to state:

ta) the number of Delhi Police
Personnel against whom notice for
contempt of Court were served during
the last one year and the reasons
theretor; and

(%) the action being taken against
such personmnel?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI P. M. SAYEED): (a)
and (b) The information is being col-
lectéd amd will be laid on the Table
of the House.

ATET wRe
296 Sty Weit ;. wT E
W T oA W oF w3 fE

(F) = ¥ aT FdreET
grer o Wl F0. % fao wead
1992 ¥ #% I FAE §;



